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central Administrative Tribunal, Principal Boanch

g A, No. 11/2000 In -
OA 362799

Hew DelLl this thegzgmﬁay of January, 2000
Hon bhle Mr.Kuldip Singh,Member (J)

Union of India
Through

Uncher Sacretary,
Government of India,

penartment of Chemice 1s and Petrochem 13
DPEA Cell,
New Delhid. .. Review Applicant
' in the RA
Ve sus -
Sk, Shashinder Kumar
S/o Sh, Kalyam
R-35, Moti Ragh,
How Delhl. . ‘ . -, .,Respondent in the RA

ORDER RY CIRCULATION

By Hon hle Mr, Kulc i Sinah, Member (J)

The nresent RA No.11/2000 has heen

reszpondent  for review of the order passed 1in DA No
367/99 dated 11.11.99.
Z In the RA the titioner has nprayed that 1in

second line of‘aaral3 the word

N WLE S A S

3. Tt is further prayed that the netitionar may be
given liberty to engage seniors to the respondent in odse

RALWS |

4, : I  have gone through the RA and T feel that the
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k4 deserve

sz to he allowed, So accordingly RA is allowed

with the feollowing directions:-

the date is changed from "30,11.997 to "20

they approach

through employment exchange.
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(Kulldip ;jngh)

Member (J)




